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Take one hostel, for example, the
Colonel Satsanghis Kiran Memorial
Education Complex at Satbari, New
Delhi. Sir. the conditions in the hostel
are totally unhygienic. The students are
living under very great difficulties.
Thirtysix students are put up in a
place where there is room for only
eight students. There is no light There
is no water or other things of that
kind.

Through you, Sir, I would once
again like to urge upon the Ministry of
Urban Development as well as the
Ministry of Health that they should
take the National Capital Region's pro-
blem on priority number one, break
the bottlenecks that occur in this matter
and see that Delhi also as a whole does
not.become a slum.

Thank you, Sir.

Disturbance in two colleges of Delhi
University

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): It is a pro-
blem concerning two colleges in the
capital. Only yesterday very ugly in-
cidents happened in the College of
Vocational Studies and in the Desh-
bandhu College.

Jn the College of Vocational Studies,
a dispute has been continuing over a
very long time over the various acl-
vities of the Acting or Officiating Prin-
cipal of that college. The Teachers
Association on representation from a
section of teachers of the College, de-
manded of the Delhi University Vice-
Chancellor that the Principal of the
CVS should not be allowed to continue
because of the constant violations of
norms of admission. In Deshbandhu
College also the problem is the same.
In the College of Vocational Studies
the Admission Committee was dissolved
by the Officiating Principal and there-
after he admitted students at his dis-
cretion. Yeserday it is said that this
Acting or Officiating Principal insti-
gated a section of students, who are
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known to belong to the National Stu-
dents Union of India, a student wing of
the ruling party. They attacked a
section of the teachers who are opposed
to him. The teachers of the college
particularly lady teachers, were
threatened by them. When they went to
meet the Vice-Chancellor on being
abused by the Acting Principal and his
refusal to intercede on their behalf, the
Vice-Chancellor did not find time to
meet them. Later on, the Delhi Teachers
Association Executive Council met the
Vice-Chancellor, who assured them
something. In Deshbandhu College also
the dispute is about the backdoor
admission under different quotas. This
is a source of veritable corruption and it
has been continuing for quite some
time, if it continues, ugly things may
happen. I would; therefore, request
through you the Leader of our House,
who is also the Human Resource
Deveopment , Minister, to see that
human resources are not. wasted and
these two important colleges of the
capital are made to run-with a. healthy
atmosphere.

Delay in constituting an Expert Panel
to examine the Report of the Commis-
sion or of Railway Safety on Quilon
Rail mishap

SHRI M. A. BABY (Kerala) It is
with a heavy heart that I bring this
matter to the attention of the august
House. The behaviour of the Central
Government betrays a colossal callous-
ness and insensitivity towards the
traumatic train accident that took
place more than a year ago In Quilon
which claimed the lives of more than a
hundred people, Including small
children, women, youths, students and
old people. We had a discussion on it
here also- Everybody demanded that
the real reason behind that man-made
massacre should be brought to light
and proper steps should be taken to see
that such accidents won't recur again
The Commissioner of Railway Safety
on the basis of a preliminary enquiry
gave one version to the people that
that particular accident took Place due
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to certain factors such as bad engine-
manship and related problems. Then, a
full-scale enquiry was conducted and a
report was made but that report was not
made known either to the Parliament or
the public Thanks to the ingenious
Reporters of the Hindu daily, to the shock
of many, it was brought out to our
knowledge that this particular train
accident occurred due to the hitting of a
tornado. I do not want to mention about.
the response with which the people
received that report. Even in this House
there was a detailed discussion. Everybody
repudiated that report, ridiculed if because
it is not at all possible even for a layman to
believe that the accident was due to a
tornado. personnaily reached that plece
immediately after that incident. There were
small huts, small houses, plahts and all
that Tills tornado affects only these nine
bogles of ,this, train. This Is a totally un-
believable fabrication. Thatis ~Why while
taking part in the discussion ON this
particular thing we  demanded that there
should be a thorough enquiry to find out
under whose motivation and instigation this
out-and--out shameful fabricated report
was made. Anyway, asaresult of the
universal outrage, exasperation ex-
pressed by different sections of the
people, Government assured in both the
Houses that an Expert Committee, a panel
of Experts will go into this report. Wow, it
ts a vicious circle. We find ruH-fledged
Commission. with-the assistance Of
special investigation team examining
certain matters, that Commission
submitting a report and then later On a
team of officers dispensing 'frith the
findings of the Commission's report. Here I
refer to the -Thakkar Commission's
report; A team of officers can dispense
with the findings of a Commission's report.
I do not know what has happened. But
the most serious matter. Sir,- is that though
more than three months ago this assurance
was given that an Expert Committee will go
into the-report of the Commissioner of
Railway
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Safety so far this has not been done. The
other day the Government came out with
the information that the Expert Committee
has not yet been constituted. This betrays
the colossal callousness of this
Government. 1 don't believe whether souls
exist or not. There are more than 103
people killed there. Had souls been existing
then souls of that more than 103  people
would have swallowed this insensitive
Government for the way in which you have
treated this human tragedy. After this
Peruman train accident, another colossal
train accident took place mery near to the
place of stay of our Railway Minister at
Lalithpur and that train accident has been
attributed to sabotage Sone 15 or 20
minutes before this particular train
accident, two or three trains could easily
pass through that sector. And this was
during broad day light that the sabotage
theory has been propounded, This shows
that this Government and the Ministry or
Railways, their attitudes is totally inhuman.
Therefore, I want to say that the biggest
accident that has happened is the con-
tinuance of Mr. Madhavrao Scindia as the
Minister of Railways even after all this train
of accidents in the recent past. Now we can
presume why experts are not coming
forward to participate in such a Committee.
Either the Government is not serious to
constitute this expert Committee or experts
may not be preparing themselves to work in
this Committee. If the first thing is
correct, then that betrays the insincerity of
the Government. If the experts do not
prefer to come and work in this
Committee then we understand the
reasons. The way in , which our hon.
colleagues of the other side dealt with a
constitutional authority namely, the CAG
and its most authoritative report, will
prompt anybody with some integrity to keep
away from any Government Committee.
So, this is the situation. Therefore, I de
mand of the. Government to. come out with
an explanation, why. it failed to constitute
the expert, panel which it promised.
Therefore an element of vocation of
the privileges of this
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august House is also involved here. Some
assurance has been given here on such a
grave matter and the Government is
backing out. It is a very serious matter.
Therefore, I request the Chair also to ask
the Government to come out with an
explanation why this Committee is not
constituted. Secondly, a time-frame
should be fixed SO that within that period
the Government will be forced to
constitute this Committee.

S a9 gHw qEfE (I9%
939) : FIFAIEIET AgeA, F LW
AqgT AT § | W fgarr F I
agr W ¥, AT wrwErss Gifau
... (wwaww).

foa wama & =gn fawm #
U HWHr (Wt dte We wgwy):
ggqaiaa.@ﬁ%ﬁ%,wm%@rﬂf
1

THE  VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG)The Secretariat
will send it to the concerned Ministry
(Interruptions)

PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-chairman, Sir, this
special mention is in View of the fact that
an assurance was given to the House and
that assurance has not been fulfilled.
Therefore, it is time that they constitute
this Committee so that the real cause of
the accident could be known. Otherwise,
them will be speculations and these
speculations are neither good for the

Government nor for the people.
(Interruptions).

THE  VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG)  There are

certain rules and regulations also. You
are very much aware of these rules and
regulations that if an assurance is given
on the floor of the House then there is a
Committee which looks after the
assurance. Whatever is spoken by the
hon. Member S noted down by the
Secretariat and the Pro
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cedure is such that they will send it to the
concerned Ministry.... (Interruptions)

PROF. C. LAKSHMANNA Mr Vice-
Chairman, Sir, by chance, the Minister is
also present today. We  should take
advantage of his presence here and he
should assure the House once again that the
Committee will be constituted immediately
so that the Whole nature of this particular
tragedy could be known and people will
have great confidence in the Railways. We
are saying it only in the interest of the
Railways.

THE  VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG): Prof. Laksh,
manna you are very much aware of the
procedure. The Minister is here but the
Chair cannot force the Minister
(Interruptions).

PROF. C. LAKSHMANNA; NO, no. |
am not asking for that only I am
appealing to the Minister, through you.
That is all. Nothing else, (In-
tierruptions)...

SHRI SUKOMAL SEN  (West
Bengal); Mr. Vice-Chairman, sir, this
should not be like the Congress (iys
assurance during the election. The as-
surance given in the House should be
treated as such.

AN HON'BLE MEMBER: Sir, this
tornado theory is a Product of the
conspiracy behind it which has been
Hatched by the higher-ups in the Railway
administration. That is why, we are
insisting that the Committee must be
constituted immediately. (Interruption)

THE  VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG). Shri Satya
Prakash Malaviya.

SHRI B. K. GADHVI; Sir, I have to
move the Bill.

THE  VICE-CHAIRMAN  (SHRI
MIRZA IRSHADBAIG): But then you
have to make a speech also.
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=t @owo MAAN : T AFIW Y, APPROPRIATION (NO. 4) BILL 1989 .
AMTH T FA WG HEHAT TG THE VICE-CHAIRMAN (SHRI MIRZA
gIar 1 agi ka war ag § ) IRSHADBAIG: Now Shri B. K. Gadhvi to

_ move the motion for. the consideration of the
= AW AR TR ¢ ;T Appropriation (No. 4) Bill, 1.989 as passed

. - - by the Lok Sabha.
a1 WTE wAWs awwy W@ § ) Y

THE MINISTER OP STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE

Birth Centenary of Dr. Sampoornand MINISTRY OF FINANCE (SHRI B. K.

=Y T NHW WA (Gﬂ"{ GADHVI); Sir, I- . beg to move:
ﬁ’r) qIAANT qq‘qw q‘a"ra'q "That the Appropriation (No. 4) Bill 1989
¥ ﬂiﬁ% ATEAR | FIFIT &1 WT"T to authorise payment and appropriation of
orufgs HILAT E1EGH a‘ fr zq ag certain further sums from and out of the
2o @INIHZ FI A+ WAT 2 AT Consolidated Fund of India for the services
. o N - i of the financial year 1989-90, as passed . by
g&l’ q;‘:} %C\TI' H-;?—:;‘ %Q;Ef::l': g{?ﬁf‘a the Lok Sabha, be taken into consideration."
g Al,
INAFT, TAISIIEY faeri & fﬁ'ﬂ""ﬁ The Bill arises out of the Supplementary
&Giﬁ LiEd TG g Tuq qATEE 9 | Appropriation Charged" on the Consolidated
SAST gona 7 l'rT‘Eﬁ' ) ﬁ"‘f’fﬂ Fund of India and Demands voted by the Lok
Sabha on July 31, 1989. These involve a gross
: q;;:a'-i;;) q‘qf;;]’ 3_ a:{ﬁr; :_-% | additional expenditure of Rs. 775 crores'.
g
G‘ré’[?{ AT A EI"‘H CIEGIC) Against the gross additional expenditure of Rs.
e fg 9T &<rg 25 g&aaﬁ faar | 775 crores, the concerned Ministries/Departments
G"ﬁ"‘l' qAFIAT &F A FIF v H have identified matching savings/recoveries or
ﬂ’(’( 3 AATAIT 9@ Wo qfy "aﬁﬂ‘- increased receipts to the extent of Rs. 727 crores

leaving  net additional requirement of Rs. 48

‘gt AT, AR J4r 33 Rl crores. This , comprises Rs. 30 crores for subsidy

'\3'"31‘3' HTT 1 frar AFITT, G'WFH to new industrial units in the selected backward
qaArsq 147 . GTET FY TFTIAT 1934 q areas and Rs. 18 crores for payment of arrear dues
E—g gr | Sa%r 9a9 #igins fF to the daily rate muster roll workers of CPWD in
3% ﬁgﬂ'l‘ o QAT ASTAT Elo terms of a judgment of the Supreme . Court. The

. [ - - details of the Supplementary Demands are
Hamiqs A3 A0 AL | F IFIAIN available in the documents laid on the Table of

¥ e AATA & | FAW FAAL AL the House on 25th July 1989.
FIAY 7 WIE wF gl 41 =@ aaifh
ﬁaqa:r FEI 9 af @k Amw
IAFr A -WAl WY AT G OB )
gt # zq 927 F ATeTA ¥ WA THE VICE-CHAIRMAN (SHRI MIRZA
gFamET "Tﬂm ] WE \?-TTFIT JrEAT IRSHADBAIG) Shri Karnal Morarka.

§ fF 3af g #, S8 we o
F argw wiEfag o st @ §,
I 9T A FARY A ELGT AN
Fq e fafam wE T F gEew
fiRg wid | gAY HATL HE@a §
77 gz & 0% e HquiFHa sl &
gerq A gfgdra s feaz fasmar
sy #HifE are §YUHE && fa=iis,
Taae w1z guragdr @Al 51 e
HT LS AIAT E gEIA Fql

The Motion was proposed




